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1. Adjournment is sought on the ground that both the 

learned Senior Counsel as well as the Advocate-on-record are 

out of station due to personal reasons and are therefore 

unable to appear before this court today, as submitted by the 

learned Proxy Counsel for respondent no.1. When matters 

are listed before a Court, it is upon the agreement of the 

learned counsel that the date is fixed. In such view of the 

matter, the Advocate-on-record is expected to make 

appropriate arrangements to appear on the date so fixed, 

unless his absence is attributed to difficulties beyond his 

control.  

2. In the interest of justice, however, the matter is 

posted on 06.11.2025.   

Judge 


